I FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

RELEVANT PARTICULARS 5y

1. | Name of Corporate Debtor IND OUNIQUE FLAME LTD
2. | Date of Incorporation of Corporate 07/09/1987

| Debtor
3 | Authority under which corporate ROC-Mumbar
| | debtor is incorporated / registered | 7 CSORATE!
I 4 | Corporate Identity No./Limited | labriitv U23201MH1987PLC044597

| Identification No.of corporate debtor Sy
5 iAddress of the registered office and Kothari Building 1st Floor 301 WHC

| principal office (if any) of corporate debtor| Road Dharampeth Nagpur, MH 440010.

6 | Insolvency commencement date in | CIRP order pronounced on 03.03.2023

| respect of corporate debtor Ordered received on 06.03.2023
7 | Estimated date of closure of {02.09.2023 (180 days from the date of
| insolvency resolution process intimation of order to iRP) -4

"8 | Name and registration number of |Name - Mrs.Megha Agrawal ‘
| the insolvency professional acting | (Partner in Synergy Insolvency Professionals LLP) |
as interim resolution professional | Registration Number - |
5 IBBI/IPADD1/IP-P01456/2018-19/12272

9 | Address and e-mail of the interim |Address- 001, Shivranjini Apartments
resolution professional, as in Circle of Congress Nagar Garden,
| registered with the Board Congress Nagar, Nagpur -440012 (M.S.)
\Email : ip. meghaagrawal@gmail.com

10 | Address and e-mail to be used for | Synergy Insolvency Professionals LLP
correspondence with the interim  {Plot no.72, c/o Dr. Prakashe, Opp. Dew
| resolution professional Trinity hospital Hindustan Colony,
Near Sai Mandir, Wardha Road,
Nagpur 440015
E-Mail : cirp.iufl@gmail.com

11 Last Date forsubm ssion ofclarm 20.03.2023

12 | Classes of creditors, if any, under |Not Applicable
' clause (b) of sub-section (6A) of |
| section 21, ascertained by the
mtenm resolution professional
13 | Names of Insolvenc y Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a
class (Three names for each class) ,

14] (a) Relevant Forms and |

|Weblink:
(b) Details of authorized | https://ibbi.gov.in/en/home/downloads i
representatives are available at: | Physical Address: NA ;

Notroe is hereby given that the National Company Law Tribunal Mumbai bench has
ordered the commencement of a corporate insolvency resolution process of the
Indounique Flame Lid vide order CP (IB) No.884/MB-I1V/2021 Under Section 9
of the I&B Code, 2016 on 03.03.2023 (order dated 03.03.2023, order
communicated/received on 06.03.2023)

The creditors of Indounique Flame Ltd, are hereby called upon to submit their
[ claims with proof on or before 20.03.2023 to the interim resolution professional
atthe address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electronic means.

Submission of false or mrslnadmg proofs of claim shall attract penalties.

SD/-
IP Megha Agrawal

Interim Resolution Professional

For Indounigue Flame Ltd
IBBI/IPA-001/IP-P01456/2018-19/12272
Date : 06/03/2023 4 AFA valid up to -09.10.2023
Place : Nagpur N Email- cirp.iufl@gmail.com
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FORM A
PUBLIC ANNOUNCEMENT

Regulation € of the Insolvency and Bankrupity Board of India
iménhmhum Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INDDUNIQLE FLAME LTD
RELEVANT PARTICULARS
1. | Name of Corporate Debtor INDOUNIOUE FLAME LTD
2 mnmmﬂﬂm 07091587
|| Debtar
3 | Authority under which corporate | RO - Mumbal
4
5
&

debior Is Incorporated / registerad
Corporas Idantity Mo /Limited Lishility| UZ3201MH198TPLOOA450T
Idartification No.of corporats debbar
Address of the magistersd ofice and Kothari Bubding 15t floor 201 WHC

| princpal office { ) of corparate detiar| Road Dharampeth Nagour, MH 440010,
Insohmncy commencamaent dats mmmmmmuum
respact of corparats datibor Ordered recebed on D6.83.2023

7 | Estimated date of closure of 02.08.2023 (180 deys from the dats of
insoivancy resolutian progess Intirmation of order ta IRP)

8 | Name and registration number of |Name - Mre. Msghs Agrawal

mmmrumu Partnar in Synergy Insohmncy Professingl
a5 imferien LIIMFI‘MGm Mllﬂﬂn N

SBRBIIPADD1AP-FInASAR B8N 2872
9 | Address and e-mail of the interim | Address- 001, Shwranini Aparments
resclution professionsd, as ini Circla of Congress Nager Garden,
regestered with the Board Congress Nager, Nagpur 440012 (M.5.)
Email ; ip. megiaagrawa@gmail com
10| Address and =-mail to be used for | Synergy Professionzls LLP
correspondence with the interim | Pt no, 72, oo Dr, Prakashe, Opp. Dew
resciirtion professional Tﬂnﬁvhﬁﬂﬁwmm
Mear Sal Mandir, Wardha Road
Magpur 440015

E-Mall : cirp.ien@gmail.com
11 | Last Date for submiggion of claim | 20.03. 2823

12 | Classes of creditars, f amy, under | Mot Applicabla
nhm{h}nfﬂ-mﬁ{wul

13| Nemes of Insaivency Professianais| Not Apgiicabie

Reprazsntatvs of creditors in @
class (Thres namas for sach class)
14| (a) Falgvant Forms and Walilink:

(b) Detalis of authorized Fritps AAbbd. pov infenfhome/downloads
| repressntatives ars available af - Hlﬁlml Address: NA

mﬁmwgmmmmcnmmmmummmu
mﬂ&rﬁﬂummntufaegpamim vency resofition process of the
indounique Flame L1d vide order CP (I8) Mo, B84/MB-1V/2021 Under Section 9
of the 1&B Code, 2016 on 03.03 {order dated 03.03.2023, order
communicated/received on 06.03.2023)
The creditors of Indounique Flame Lid, are hereby calied upon to submit their
claims with proof on or befors 20.03.2023 to the interim resolution professional
atthe address mentioned against entry No, 10.
The financial creditors shall submit their claims with proof by electronic means
onty. All other creditors may submit the claims with proof in persan, by post o by
alactronic means,
Submission of faise or misleading proofs of ciaim shall altract penalties. -
P Megha Agrawal
Imterim Resolution Professional
For indewnique Flame Lid
IBBLIPA-D01AP-PO1456/2018-1912272
Date ; 06/03/2023 AFA valid up to -09.10,2023
: Emall - clrp. lufi@gmail.com
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE GREDITORS OF INDOUNIQUE FLAME LTD

RELEVANT PARTICULARS
1. | Name of Corporate Debtor INDOUNIQUE FLAME LTD
2. | Date of Incorporation of Corporate | 07/09/1987
Debtor
3 | Authority under which corporate  |ROC - Mumbal
debtor is incorporated / registered
4 | Corporate tdentity NoJ/Limited Liabfity| U23201MH1987PLC044597
|dentification No.of corporate debtor =
5 | Address of the registered office and Kothari Buiiding 1st Floor 301 WHG
pringipal office (if any) of corporate deblor] Road Dharampeth Nagpur, MH 440010,
6 | Insolvency commencemant date in |CIRP order pronounced on 03.03.2023

respect of corporate debtor Ordered received on 06.03,2023
7 | Estimated date of closure of 02.09.2023 (180 days from the date of
insahvency resolution process intimation of order to IRP)

8 | Name and registration number of | Mame - Mrs. Megha Agrawal
the insolvency professional acting | (Partner in Synergy Insolvency Professionals LLP)
as Interim resolution professional |Registration Mumber -

IBEUIPADOY AP-PO145672018-19/12272
9 | Address and e-mail of the interim | Address- 001, Shivranjini Apartmerts
resolution professional, as ini Circle af Congress Nagar Garden,
registered with the Board Gongress Nagar, Nagpur -440012 (M.5.)

Email : ip.meghaagrawal@gmail.com

10| Address and e-mail to be used for | Synergy Insolvency Professionals LLP
correspondance with the interim | Plot no.72, c/o Dr. Prakashe, Opp. Dew
resolution professional Trinity hospital, Hindustan Colony,

Mear Sai Mandir, Wardha Road,

Magpur 440015

E-Mail : girp.iuN@gmail.com

11 Last Date for submission of claim {20.03.2023

12| Classes of creditors, if any, under |Not Applicable
clause (b) of sub-section (BA) of
section 21, ascertained by the
Interim resolution professional

13| Names of Insolvency Professionals | Not Applicable

Identified to act as Authorised
Representative of creditors in a
class {Three names for each class)
14 (a) Relevant Forms and Weblink:
(b} Details of authorized https:/fibbi.gov.infenhome/downloads

representatives are available at ;| Physical Address: NA

Notice is hereby given that the National Company Law Tribunal Mumbai bench has
ordered the commencement of a corporate insolvency resolution process of the
Indounique Flame Lid vide order CP (IB) No.B84/MB-IV/2021 Under Section 9
of the 1&B Code, 2016 on 03.03.2023 (order dated 03.03.2023, order
communicated/received on 06.03.2023)

The creditors of Indounique Flame Lid, are hereby called upon to submit their
claims with proof on or before 20.03.2023 to the interim resolution professional
attheaddress mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or by
electranic means.

Submission of false or misleading proots of claim shall attract penalties. i

IP Megha Agrawal

Interim Resolution Professional

For Indounigue Flame Lid
IBBI/IPA-Q01/1P-PO1456/2018-19/1 2272

Date : 06/03/2023 AFA valid up to -09.10.2023
Place : Nagpur Email - eirp.iufi@gmail.com
P
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